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Government of Ja 
Civil Se . mmu and Kashmir 

cre~nat Home Department 
Snnagar 1 Jammu. 

NOTIFICATION 
Srlnacar, the / ~ Tlv Odober ,2019 

SRO 50, I . -Whereas, on 01- -
Sopore received an informaf 03 2019 Police Station 
the effect that activists o/o~a thr~ugh rel!able sources to 
carrying out anti-National a . _n~e . assocJa~fo~ ~el were 
Police Station Sopore and hav ctlVltJe~ m the JUnsdJCtion of 
to ~arry out agitation for Sec~~~onv~f ~1~hfe local popu~ation 
lnd1a; and rom the Umon of 

2. Whereas, a case FIR No.41/2019 U/S 10 & 13 ULA P 
~ct o~ 1 ~6 7 was registered at Police Station Sopore a~J 
mvesttgatJOn taken up;-and 

3. . Whereas, during the course of investigation, on the 
ba~ts of statement of witnesses, the seizure memos and other 
eVJdence, the Investigating Officer established a prima-fade 
case against the accused person namely Bashir Ahmad Beigh 
S/ o . Ghulam Rasool Beigh R/ o Dangerpora Sopore under 
secttons 10,13 of the Unlawful Activities (Prevention) Act 
1967. 

4. Whereas, the Authority appointed by the State 
Government under sub-section (2) of section 45 of the 
Unlawful Activities (Prevention) Act, 1967, has independently 
scrutinized the Case Diary file and all the other relevant 
documents relating to the case and has come to a definite 
conclusion that this is a fit case for accord of prosecution 
sanction against the said accused person; and 
5. Whereas after perusing the case Diary, the relevant 
documents ~nd al.so taking into consideration the 
observations/ views of the Authority appointed under ~ub
section (2) of section 45 of the UnlaW!'ul ActivJ~ies 
(Prevention) Act, 1967, the State Government IS of the_ Vtew 
that there is suffident material and evidence available 



against the accused persons for his prosecution under the 
aforesaid provisions of law. 

Now, therefore, in exerdse of powers conferred by sub-
section (2) of section 45 of the Unlawful Activities 
(Prevention) Act, 1967, the State Government hereby accords 
sanction for launching prosecution against the accused person 
namely Bashir Ahmad Beigh S/o Ghulam Rasool Beigh R/o 
Oangerpora Sopore for the commission of offences punishable 
U/S 10 & 13 of Unlawful Activities (Prevention) Act, 1967 
arising out of FIR No.4112019 of P/S Sopore. 

By order of Government of Jammu and Kashmir. 

Sd/-
Prindpal Secretary to the Government 

Home Department 
No. Home/ Pros/ 106/2019 Dated: I b .10.2019 
Copy to:-

1 Director General of Police, J&K, Jammu. This has 
. reference to his letter No.Legal/Sanc-~~/S/~01912175-

75 dated 12107!2019. The CD file in ongmall~ returned 
herewith] receipt of which may kmdly be 
acknowledged. D rt ent of Law, 

2 Secretary to the Government, epa m 
• Justice Et Parliamentary Affairs. (w.7.s.c.) to the 

3 Private Secretary to Principal Secretary 
• Government, Home Department. 

4. Stock file. 

/~ -~. l#f, 
Under secretary to~t TL Gotrnment 

Home Departmen 


